
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 07/01/2026

(2024) 03 TP CK 0050

Tripura High Court- Agartala

Case No: Interlocutory Application No. 03 Of 2024 In Motor Accident Claim Appeal No. 109 Of
2023

Oriental Insurance Co. Ltd. APPELLANT
Vs

Babul Deb And Ors. RESPONDENT

Date of Decision: March 28, 2024

Acts Referred:

• Code Of Civil Procedure, 1908 - Section 148

Hon'ble Judges: T. Amarnath Goud, J

Bench: Single Bench

Advocate: P. Gautam, A. De

Final Decision: Allowed

Judgement

T. Amarnath, J

This present application has been filed under Section 148 of the Code of Civil
Procedure, 1908 for enlargement of 1(one) month’s time to the appellant-applicant i.e.,
the Oriental Insurance Company Ltd., for compliance of the Order of this Court dated
23.02.2024

Heard Mr. P. Gautam, learned counsel appearing for the applicant-appellant as well as
Mr. A. De, learned counsel appearing for the claimant-respondents.

For the reasons indicated in the accompanying affidavit appended to this present
application, the prayer of the applicant-appellant for an extension of 1(one) month of
time for complying with the Order of this Court dated 23.02.2024 is ordered. The
applicant-appellant shall deposit the said amount on or before the 28th of April, 2024,
and on such deposit; the respondent-claimants are at liberty to withdraw the same.

However, it is made clear that no further extension of time shall be granted.

With the above observation and direction, this present application stands allowed and
thus disposed of.
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